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IntematiODilll Trade ill Clition 
Textiles 

.24. ~ Daman!: 
Shri p. C. ~  

Will the Minister of Commerce and 
Irul.ustry be pleased to state: 

(a) whether a textile delegation had 
visited U.S.A. to discuss the problem 
arising from the recent Geneva Agree-
ment on International Trade in cotton 
textiles; 

(b) if so, whether a report has been 
submitted to Government on theiI 
discussion and conclusions arrived at, 
at the aforesaid conference; and 

( c) if so, the details thereof? 

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) and (c). No fonnal report was 
submitted. The delegation had, how-
ever, useful discussions with the U.S. 
authorities during which it has been 
impressed On them, amongst other 
things, that the Indian cotton textile 
industry is more complementary than 
competitive with the American in-
dustry. 

F_ French ..... ons 

.21 J Shri Vidya Charan Shukla: 
. \. Shrl D. C. Sharma: 

Will the PrIme Mbdster be pleas-
ed to refer to the reply given to 
Starred Question No. 1004 on the 
28th August, 1961 and state: 

(a) whether the appellate jurisdic-
tion exercised by France in the 
courts of former French possessions 
has been passed over to India; and 

(b) if not:, the reasons for the 
delay? 

The Deputy MInister of External 
Affairs (Shrimati Lakshm! Menon): 
(a) and (b). The Government of 
India has decided to issue a Notifi-
cation for ves!ing appellate jurisdic-
hon in the competent courts in India 
in respect of the former French Pos-
sessions. The preparation of this Noti-
fication required a detailed scrutiny of 
administrative and legal issues in 
terms of the agreement reached for 
de facto transfer of the fonner French 
Possessions to the Government of 
India. The draft Notification is now 
ready and will be issued shortly. 

0ptI0us In Gold, IUver, etc. 

.25. Shri Khimji:' Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether it is a fact that large 
scale trading is going on in options 
(Te;i-Mandi) in gold, silver, cotton 
and oilseeds in the cities of Bombay, 
Indore, and Calcutta through mem-
bers of recognised associations; and 

(b) if so, the action taken so far 
and further measures proPOSed to be 
taken to stop these unlawful transac-
tiODl? 

The Min1ster of Commeree (Shrl 
Kanungo): (a) SOme complaints about 
option trading in Bombay in bullion 
and oilseeds were received by the 
Forward Markets Commission and 
none about Indore and Calcutta. 




